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ORDER

Learned Counsel for the State Commission had
submitted that the Commission had no objection to
enhancement of sanctioned load of consumers whose
consumption is over a period of time is more than the
sanctioned load but the Commission was concerned about
the methodology to be adopted while doing so. Accordingly,
in the last hearing dated 27.11.2010 both the parties had
agreed to work out a procedure for additional security for
the existing consumers and this Tribunal had directed the

parties to submit the agreed procedure. Parties have now



filed minutes of the meeting held on 3.12.2010 wherein it
has been agreed that the issue will be comprehensively
addressed in the revised Standards of Performance
Regulations being framed by the State Commission.
However, pending issuance of the Regulations, a procedure
has been agreed as laid down in the agreed minutes of
meeting. Accordingly, this Appeal is disposed of in terms of
the minutes of the joint meeting dated 3.12.2010 signed by
both the parties which shall form part of the order and the
order impugned dated 8.4.2010 stands modified to that
extent. Accordingly, the Appeal stands disposed of.
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